it " cakl

g01  Writien Answers PHALG{INA 12, 1904 (SAKA)  Written JM_:-{';‘ 302 |

you made day before yesterday ihat other issues which we wantwhllb-

you would gllow discussion on that
matter which I have raised, about the
surreptitious raising of the coal
prices?

MR. SPEAKER: I have already
admitted that motion.

SHRI INDRAJIT GUPTA: Thank
you.

MR. SPEAKER; I never go back
on my word. It is a question of
when you find the time,

DR. KRUPASINDHU BHOI (Sambal.
pur); I have given g Calling Atlention
Notice about corruption in  West
Bengal. In the name of development.
corruption hag grown deepfooted in
West Bengal.

SHRI SATYASADHAN CHAKRA-
BORTY: I challenge him. How
can he give Calling Attention on a
situation in West Bengal It is a
State subject,

MR. SPEAKER: You are an
elderly person. Why are you shout-
ing like this?

(Inteérruptions)
SHRI CHANDRAJIT YADAV
(Azamgarh): T spport the submis-

sion made by Shri Indrajit Gupta,
The House is adjourning for 10 days.
In regard to  the situation in
Assam and Punjab, you should try to
sce ang fing out some method Dby
which we can discusg these matters
before we adjourn. It is not only the
Homs Minister’s statement; there are

cuss. >

MR, SPEAKER: We are having
the meeiing of the Businesg Advisory

Committee. We are meeting at 330

PM today. It is being discussed im
the Business Advisory Committes.
Otherwise what js the Business Ad-
visory Committee for? I am at its
disposal; the House ig at itg dis-
posal.

SHRI ATAL BIHARI VAJPAYEE:

Why don't you admit our adjourn-
ment motion on Assam  tomarrow?

MR, SPEAKER: Wg have already
discusseq it a few days back.

SHRI ATAL BIHARI VAJPAYEE:
The gituation has further deteriora-
ted, .

MR, SPEAKER: As an when it
comeg we shall take jt up.

WA WERY : g=7 O H §7 ¥7
AT AT, A |

q@AATT TG (FFEYT)
WA S, F TN gEE &
arR # FrE faw @ g ar
T foar smd ) aw v A0w
g 2
MR. SPEAKER:
vou read them.

SHRT HARIKESH
(Gorakhpur):**

MR. SPEAKER:

WEH WRYEW ¢ U A9z o7
2, 09 Avr w0, wrer ey
arfe

No. T am pot allowing it

There are rules.

BAHADUR

Don't record,

' SHRI HARIKESH BAHADUR:
Sir, I want one clarification from you,

MR. SPEAKER: Not allowed.

(Interruptiong)**®

**Not recorded,
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®Y ¥ faem qrea (FEYR) ¢
HETH HERW , ¥4 CINMAHE oA

faar €, wew ¥ AviEm @1 @

MR. SPEAKER: Not allowed.

(smam)**
SHRI HARIKESH BAHADUR:
‘Why should it not be allowed?

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir. what amount the
Centre ha. sanctioned for the State of

MR. SPEAKER: Not allowed.

o mEw fag ;T ooy
HEEG, AN WEH F AT H UF
uf= F1 4, A FETA A
I e P oqr @ owEw
F |ITA FT AME FT AT 7D
FAMT ATgd,  AMA vITAENE
g ¥ fay o feadr  foafa
faredt s=H 2 7 agw =W
A7 07, {57 =19 wAA TeE
Y |

(375ar)

s TTHATa AYAwT wrEt (A )
Y Argy £ fF amrmrsz e
m ?

{874ara)

MR. SPEAKER: This can't be
allowed under the rule. I can't...

12.10 hrs.

(At this stage, some hon, Members
left the House)

1212 hrs
PAPERS 1LAID ON THE TABLE

NOTIFICATIONS UNDER ESSENTIAL CoMm-
MODITIES AcT, 1055,

THE MINISTER OF AGRICULTURE
{RAO BIRENDRA SINGH): 1 beg to
Yay on the Table a copy of the following
Notifications (Hindi and English  ver-

MARCH 3, 1983
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sions) under sub-section(6) of section 3

of the Essential Commodities Act
1955 : —
(i) The Fertiliser (Cuontrol)

(Amendment) Order, 1983 publiched
in Notification No, G.S.R. 16(E) in
Gazetlte of India dated the 7th Janu-
ary 1983,

(ii) GS.R. 46(E) published in
Gazette of India dated the 31st Janu-
ary, 1983 containing Order making
certain amendments to the order
pubiished in Notification No.G SR,
627¢E) dated the 16th November,
1979,

[Placed in Library See No, 1.T—
50649/83 )

Marchant Shipping (Examination of
Dredege Driver and Dredge Engineers)
Rules 1982, Solatium Fund Scheme
1982 Notification Under Major Past
Trust Act, 1u63 Annual Report of and
Review on the working of Cochin ship-
yard Limited Cuchin Mogul Line Lid,
Bombay for 1981-82.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z R. ANSARID):
I beg 10 lay on the Table:—

(1) A ¢opy of the Merchant Ship-
ping (Examination of Dredge Driver
and Dredge Engineers) Rules, 1982
(Hindi and English versions) pub-
lished in Notification No. G SR,
7T4(E) in Gaztite of India dated the
30th December 1982 under suh-rec-
tion(3) of section 458 of the Meschant
Shipping Act, 1058,

[Placed in Library See No, LT—
5870/83]

{2y A copy of the Solatiom Fund
Scheme, 1982 (Hindi and Eaglish



